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LOK SABHA DEBATES 

LOK8ABHA 

1'UeedIIJ, AprIl 21, 2OO5IV.r .... I, 1127 (SeIcII) 

The Lole Sabha met at EltWenof the Clock 

OBITUARY REFERENCE 

[English] 

MR. SPEAKER: Hon. Members, I have to inform the 
House of the sad demise of Swami Ranganathanancla, 
Pr8Sident of the Rama Krishna Mission. 

Swamlj! a I'8WII'8d peraonallly, who propagated Indian 
cultural values world over, had distinguished himself In the 
field of social service. Under his Illustrious leadership, the 
Rama Krishna Mi88Ion ~ yeoman service in various 
areas particularly for the welfare and upIiftment of the weak 
and the downtrodden. 

SwamIjI was a firm believer In the values of religious 
amity and co-existence. 

He passed away at Kolkata on 25 April, 2005 at the age 
of 96 years~ 

We deeply mourn the loss of Swarnlji and I am sure the 
House would join me in conveying our condolences to the 
Rama Krishna Mission. 

The House may now stand in silence for a ~ while 
as a mark of respect. to the memory of the departed. 

11.0li 

" The MembefB ",." $tood in silence lor a shott while 

[English] 

MR. SPEAKER: I now go to Question Hour. Q.Ho. 421. 

fTran*Ion] 

PROF. VUAY KUMAR MALHOTRA (South Delhi) : Mr. 
Speaker, Sir, yesterday in the aftemoon when there was 
a lot of dIItuIbance over here, you had granl8dpermiaalon 

to Shri Laluji to pNl88f'lt his 8b1l8in8nt. .. (ltJtentIptionsr 

[English] 

SHRr PAWAN KUMAR BANSAL (Chandlgarh) : Mr. 
Speaker, Sir, this should not go on record ..• {lntemJpIions) 

MR. SPEAKER : I wIB look into It. 

[TrantIIatIon] 

PROF. VIJAY KUMAR MALHOTRA : This atatement is 
the century's· ••. {lnteIrupIion8) 

[English] 

MR. SPEAKER : That word will go out. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 
there has been a mention of few such things into the 

statemMrt, which have not taken place at all over hent. 

MR. SPEAKER : We will see that. 

PROF. VIJAY KUMAR MALHOTRA : A name has been 
mentioned in that statement. .. {lntetrupIIon8). Many names 
have been mentioned ... {In~) a.argea have been 
framed against Shri LaIuji ... {lnfemIpIians) 

SHRI SHIVRAJ SINGH CHOUHAN (VicIsha) : Shri 
lalu Prasad Yadav ji should reeign ••• {IntenupIions) 

[English] 

MR. SPEAKER: Hon. Members, you have made your 
point. That is on record. 

(InterruptionS} 

·Not recorded. 
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[Translation] 

PROF. VUAV KUMAR MALHOTflA·: H 88CIion 420 is 
appIiedtosomapne •.• (~) TiU ,now thent has ROt 
been •. siogIe Minister • has been boQkad under 
sectiof) 420. ••• (Jrrterruptions) 

{English] 

MR •. SP~ : Nothing will.90 on~. 
, ' , '",' 

(Interruptions! 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 
charges have been framed againcst Laluji under the fodder 
scam case. . .. (Interruptions) 

SHRI SuSHIL KUMAR MODI (Bh8gaIpur) : Mr. 
Speaker, Sir, charges have been fram8d ag8inat Laluji, 
therefore, he should resign from the Cabinet •.. (lntenuptions) 

[English) 

MR. SPEAKER : Please do not come to the well of 
the House. 

(IntenuptJons) 

MR.. SPEAKER :.1 request you. PJeaae do not come 
to the well of the House. 

(Interruptions) 

11.0& tn. 

(At this stBgeShri'SushD Kumar Mod and Some 
other hon:·NI,'.MS came and stood on 

the. ,floor near the Table) 

(InItBrUpIIons) 

[Translation] 

MR. SPEAKER: What ... ·you doing? WIH you not let 
anyone speak? 

(Intsrruptions) 

MR. SPEAKER : I .havelistlned to you and allowed 
you to speak, but you are not willing to listen. 

(Interruptiolv) 

MR. SPEAKER : Will you not let anyone apeak? 

(Interruptions) 

MR. SPEAKER : You may do whatever you want to? 
What can I do? 

MR. SPEAKER : What do you want. 

(EngHsh) 

What do you want? What can I do here? What would 
you get out of this? I have allowed him to speak. 

(interruptions) 

MR. SPEAKER: Please. sit down. You please sit down. 
Please go back to your seat. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, they have 
no right to disturb the Question Hour • ••• (Interruptions) 

MR. SPEAKER: The House stands adjourned tift 11.30 
a.m. 

11.15 hrs. 

The Lok Sabha then adjourned till Thirty 
minutes past Eleven of the ClO(;k. 

11.30 hrs. 

SUBMISSION BV MEMBER 

Re: Collision between 9168 UP SIIbannatI 
Exp ..... and Goods TrIIln at Samlaya ~ 
on Vadodara DlvlBIon of Western ,.. .... on 

21st April, 2004. 

The Lok Sabha re-assembled at Thirty minutes 
past Eleven of the Clock. 

[MA. SPEAKEA in the ChaltJ 

{TransIaIIon} 

SHRI SUSHIL KUMAR MODI (Bhagalpur) Mr. 
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Speaker, sir, Lalu Prasad )1 shol.llcl give his resignation. 

... (Interruptions} 

MR. SPEAKER : You please sit down. 

(Interruptions) 

MR. SPEAKER : All of you please sit down. 

(Interruptions) 

MR. SPEAKER : Please, all of you sit down. 

(Interruptions) 

MR. SPEAKER : Sit down, please 

(Interruptions) 

MR. SPEAKER: Its my appeaJ to you, please, sitdown. 
This Partiament I am very glad that today Shri AlaI Bihari 
Vajpayee ji is also present here. I do not know what is 

the objection. 

(English] 

I requested the Leaders for a meeting. Your Party has 

not attended it. I am upset; I am very unhappy. My only 

endeavour is to see that the House runs. 

Today also, when we met, Prof. Malhotra said certain 

things. They have been recorded. They wanted to say 

Something. Even before I could take a decision, the hon. 

Members on my left, whom I respect, felt that they should 

raise certain slogans or certain things. All of them came 

here. I requested them not to come to the well but to please 

speak from their seats. I am trying to control the House. 

What can I do except to appeal to all of you? Whatever 

issue you want to discuss, let us decide how to discuss 

and when to discuss . ... (Interruptions) 

Please let us show some raspect to the Chair, not to 

me but to the Chair, when the Chair represenIJ the House. 

I! you do not want. there· is a way out. I am not· saying 

anything. I have never dreamt of Sitting here. If you feel 

I am unfit. I am prepared to. go out. But as I mentioned, 

thisiilstltution· is much bigger than any one of us. Therefore, 

I appeal to all of you . 

Respected Mr. Vajpayee is here. If ~ would Uke to 

euggest how to conduct the House, please let me know. 
I would ask hon. Leaders Irom the other side also. They 
are also very senior Members. I would ask .other hon. 

Leaders to say how the House has to be conduoted. I have 

nothing to say. If I have taken any wrong decision, I am 

prepared to correct myself but please alloW the House to 
run in a proper manner. Otherwise, we are being blamed. 

Mr. Vajpayee, if you want to say something, please I would 

be happy to hear you. I am requesting all hon. Members 

not to interrupt each other at least when S(tflior leaders 

are speaking. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE (Lucknow) : Mr. 

Speaker, Sir, whatever you have said, we take that very 

seriously. We want to maintain discipline and. dignity. in the 
House. But. that type of .. environment can be created only 

with the cooperation from both the sides and with your 

support. Here I am not going to take up that issue. I would 

like to make a mention of the rail accident that took place 

recently and the statement given by the Minister of 

Railways in the House yesterday. Would the Minister of 

Railways give a statement with a sense of responsibility 

or prejudice? I have a copy of his statement. Today I would 

like to take some time of the House though muchtirne of 

the House is wasted upon such things. 

The Minister of Railways has blamed railway 

employees for the accident saying that the accident 

occurred due to their negligence; Prima facie the main 

cause of accident seems to be gross negligence and 

dereliction of duty on the part of railway employees. Prima 

facie those who have been found guilty have been 

suspended. The Commissioner. Railway Safety. Western 

Zone has inspected the ~ident site. and has begun the 

investigation to find the caUS88 of the . accidenl 

Mr. Speaker, Sir, railway employees have been 

suspended because an· accident has taken place but the 
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MIniIIler of Railways .. nat been ~ he hu not 
~ any cIeriIicaIion. He .. .., equIIIIy NIIpOf1IibIe. 
Even If II 18 nat his CCII'IdIuIoMI 1WIPOIltllb8y; It IUNIy 
18 hie InOnII .... .....,. WhMt euch a ...... 8DCideI1t 
.. liken place killing 80· rMny people and th8 
IIIIway ........ hIM been pdlliIhed, that It thouId 

IIIao be ............ to how this ·accidenI occuned. 
••• {InIttmIpIIone} 

MR. SPEAKER : What Is IhiaI 

(InIenupIions) 

SHRI ATAL BlliARI VAJPAYEE ! We had been hearing 
it for the IMt tour ,..,. that the RIIiIway8 hIId made such 
arranganteIlIB that befont the ~ of .. accident. 
... (InIerrupIions) 

SHRI ILYAS AZMI (Shahabad) : Accidents hIM taken 

place during their ~ .. weII ... (lrrIerruptIons) 

MR. SPEAKER : Please take your seat. I have made 
.., appeal to you. PIeaee speak on .you tum. Let him 

continue. 

[English] 

He Is a ntapeCted senior leader of our country. 

(Intsnuptions) 

(Translation] 

SHRI ATAL BlHARI VAJPAYEE : Mr. Speaker, Sir, I am 
~ Ihie iasue beca,.. yeeterday you. had obeervec:I 
while addn_ing a pre88 confeI8IlC8 thallhe P .... owe. 
a great reeponaibiIIIy while reporting. 

Now, I would like to quote the next part of the 

8taIIImant of hon. Railway Mini8ler:-

, inform with sorrow that when I was going to visit 
the inJured paea8ngers at Sayaji HoepitaJ at Vadodara, 
some members of Bajrang Oal, Rashtrlya 

Swayamsevak Sangh (RSS) and Vishwa Hindu 

Parishad (VHP) shouted slogans, hurled abuses and 

aIhICkad my vehicle breaking its wlnd8creer! and tried 
to hurt me physically. They threw water botIIes and ice 
cubes at me. Stones were also pelted on the 

ChaIrman, RaIlway Board and other ofIIceIs of Board. 

In this connection It Is also mentioned that my 

Additional private aecratary saw some of the persons 
having jerry-can containing petrol and matchbox 
moving towards my vehicle with the intention to set 
it on fire ... but they could not succeed in their attempr. 

Some of the persons were heading forward with the 

intention of setting the Railway Minister's car on fire but 

they stopped later on. 

-In the hospital premises one ax- MlnisteI:. Go\Iemment 
of Gujarat was seen instigating the workers of Ba,jrang 
DaJ, Rashtriya ~ Sangh and VIShwa 
Hindu Parishad. Because of their indecent behaviour 
and lawlessnesa I was not able to visit some of the 

InjuNd paesengers admitted in that hoepital. In this 
situation I decided to leave the hoepitaI. In pt888nCe 

of some of the ministers of Govemment of Sujarat the 
wortc:ers of Bajrang Oal, . Rashtriya Swayamsevak 
Sangh and Vishwa Hindu Parishad also interfered in 

inspection of the site of accident.-

Sir, these are serious allegaliorus. 

"District authorities did not provide adequate securitY 
arrangements, and they were nMe spectators. There 
was complete lawlessness on the whole. W88tem 
Railway has lodged on FIR against this in the Raopura 
Police Station •.•. -(Interruptions) 

[EngJish] 

MR. SPEAKER : ReIpected Shri YajpayHji •• name 
was taken by him which I deIeIed. 

(Interruptions) 

MR. SPEAKER : The name was taken by him which 

I exp~ deleted. ""rday, he made a statement and 

he mentioned the name. I defeted that narne. That name 
is not there. I 8lCpIM1ged that name. 

(Interruptions) 
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[Translation} 

SHRI ATAL BlHARI VAJPAYEE : Sorry, we did not know 
that .. ..,..hIMt bean eIIJU9KI'bV you ..•• (InIenupIionsJ 

PROF. VUAY KUMAR MALHOTRA : Not 81 the ,..,. 

have been deleted, only one name has been daIIMd. 
•.• (lnterruptIons) 

(English) 

MR. SPEAKER : I have deleted allegations against a 
person. 

(Interruptions) 

[Translation} 

SHRI ATAL BIHAR! VAJPAYEE : Mr. Speaker, SIr, I am 
saying another thing that If false allegations would be 
levelled against someone, he may belong to any party, H 
he would breach the decorum.. how the House would 

function? Can we expect from the han. Railway Minister 
to make a statement to this effect in the House. I have been 

asaocIated with the Rashtriya Swayam Sewak Sangh eince 

my childhood. .. {lntenuptions) 

SHRI BASU DEB ACHARIA (BankuIB) : These are the 

same people who in GujaIBt. ... (Interruptions) 

[English} 

SHRI ANANTH KUMAR (Bangalore South) : Please 

keep quieL.{lnterruptions) 

MR. SPEAKER : Let us hear him. 

(Intenuptions) 

MR. SPEAKER : What Is this? 

(Interruptions) 

MR. SPEAKER: Shri a.au ~ Acharia. he is entitled 
to say that. 

(Interruptions) 

SHRIANANTH KUMAR :.You sit down. ••• (lnIerrupIions) 

MR. SPEAKER :. You are entiIIed to say that. 

(lnJetrupIiMtI) 

MR. SPEAKER : That is his belief. How can you say 
this? 

(Interruptions) 

[Translation} 

MR. SPEAKER : Please' sit down, Vajpayeeji, Please 

resume. 

(Interruptions) 

MR. SPEAKER : Please sit down. Do not do It. 

(Interruptions) 

MR. SPEAKER : This is not correct. 

(Intefrupt;ons) 

[English} 

SHRI ANANTH KUMAR: You sit down . ... {Interruptions) 

MR. SPEAKER : I am requesting all of you to please 

sit down. 

(InttmuptJons) 

MR. SPEAKER : Please sit down. Latus hear 

him. 

(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE : They are putting a gag 

in my mouth. It is nockery of democracy. 

MR. SPEAKER : He is entitled to say that. That is not 

unpartiamentary. What he said, nothing is unparliamentary. 

He is entitled to say what he is saying. 

(Interruptions) 
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MR. SPEAKER: We Should hear each other. 

{IrrIeITuPIIort) 

MR. SPEAKER : I am conboIing them. I am aaIdng 
them to kIlep quiet. What can I do? 'tbu tell me how to 
control it? 

(Interruplions) 

MR. SPEAKER : Therefore, I am requesting them. I 
request you also. 

(1ntemJpIions) 

PROF. VUAY KUMAR MALHOTRA : 'tbu please stop 
them. 

MR. SPEAKER : PI8ase sit down. 

(Interruptions) 

MR. SPEAKER : Please cooperate with the Chair. 

(Interruptions) 

MR. SPEAKER : Please sit down. 

(Interruptions) 

MR. SPEAKER : Please speak one by one. 

(Interruptions) 

MR. SPEAKER: I eamestlyappeal to you. This is not 
the way to function. I will see how to conduct this 
discussion. Leaveaomelhing to me to decide. 

(Interruptions) 

[Translation] 

SHRI ,qAL BIHARI VAJPAYEE : I have no intention to 
provoke the hon'ble Members of the House. I expect from 
the House to listen to me seriously. I am not levelling any 
allegations. I am merely repeating whatever the hon'ble 
Minister of Railways has said. The Hon'bIe Minister of 
Railways has alleged that ... (Interruptions) 

SHRI RAM KRIPAL YADAV (Patna) : He has not 

levelled any allegation. He has spoken· the facts. 
. .. (Interruptions) 

THE MlNI$TER OF RAILWAYS (SHRI LAW PRASAD) : 
Mr. Speaker, Sir, please aHow me. 

fEngllshJ 

MR. SPEAKER : I wiN see that you get a change. 

(Interruptions) 

[TratJ$/alion} 

MR. SPEAKER : Speaking almuItaneouIIy will not help 

anyone. 

SHRI ATAL BIHARI VAJPAYEE : I am .speaking on 

the basis of the statement given by .the hon'ble Minister 
of ~a11ways here yesterday. I am being interrupted 
... (Interruptions) 

SHRI KAILASH JOSHI (Bhopal) : Yesterday also the 
sam thing kept h8ppenlng in the House. 

[Eng/illhJ 

MR. SPEAKER : Can you sit there and decide? 

(Interruptions) 

MR. SPEAKER : Everything is on the record. 

(Interruptions) 

[Translation} 

MR. SPEAKER: You people do not listen to me. 
What can I do I request all the Members to please SIt 
down. 

(Interruptions) 

{Englishj 

MA. SPEAKER : some day It will be realised that what 
I say means busineas. Shri VajpayeejI, please continue. 

(IntetrUp'ti6hs) 
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[Translation) 

SHRI ATAL BIHARI VAJPAYEe ; Mr. Speaker, Sir, we 
do not ·feeI nice when you get angry. 

MR. SPEAKER : I try to give you an opportunity to 
speak. 

SHRI ATAL BIHARI VAJPAYEE : This is what we expect 
from you. 

MR. SPEAKER : I always try. I am not a superman. 

(/ntetnJptions ) 

SHRI ATAL BiHARI VAJPAYEE : Mr. Speaker, Sir, I have 

a copy of the statement given in .the House yesterday. 

Allegations have been made by naming organisations in 

the statement and you say that the names have been 

expunged .•. (IntetnJptlons) 

PROF. VIJAY KUMAR MALHOTRA : The nameS naw 
not been expunged ... (lntetnJptions) 

SHRI ATAL BIHARI VAJPAYEE : The names have not 

been expunged. 

(English) 

MR. SPEAKER.: This does not come under the rule. 

[Translation) . 

We have done only what was thefein the rule. 

(IntetnJptions) 

MR. SPEAKER: I have said that the i~ who 
have been named, their names have been expunged. 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir, not 

only the individuals have been named but the parties to 

which they belong have also been named . ... (lntelTUptions) 

(English) 

MR. SPEAKER : Shri Vajpayee, may I say one thing? 

I would have allowed today. He also started without any 

notice, even in the Question Hour, and I did not stop him. 

I made a request to prof. Vijay Kumar Malhotra that I would 

have permit4ed him on a proper notice any day to give 

his version on this, as you are giving it. I never said 'no'. 

Ask anybody on your side whether I said, 'no'. But if 

everybody speaks, I cannot even hear what is being said. 

Therefore, my appeal to you again is • I am very happy 

that you have come today • that I shall help you and 

everybody to find out methods to decide this, discuss this 
and make your views very strongly, as you are doing today. 

I never stopped what could be done. When the Question 
Hour started, the first Question could not be put. You have 

yourseH condemned many times. I have your speeches 

and observations. What I am saying is that on some 

occasions, a situation arises when Members feel very 

agitated and even the Question Hour cannot be held. It 

is not that I am trying to blame anybody on your side. My 

only appeal is to please find the way of how to discuss 

whatever you want to discuss. I have aUowed you to speak. 

If something has been said, it could ha,ve been said to 

me that allow a discussion. I would have done it. 

[Translation) 

You never asked for it. I have expunged the names 

that I had noticed. 

(English) 

It is according to the rules that I have done it. 

[Translation) 

SHRI ATAL BIHARI VAJPAYEE : The names have not 

been expunged. 

MR. SPEAKER : Those names are not there. The 

names of individuals have been expunged. 

(English) 

If I had made mistake,some representation could have 

been made to me. Nobody said to me that I had made 

a mistake. I would .have looked into it very carefully. 

(IntelTUptions) 

[Translation] 

SHRIMATI KIRAN MAHESHWARI (Udaipur) : Sir, you 

do not let us speak. 
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MR. SPEAKER: When have I not allowed you to 
speak? 

[English] 

ShrimatI . Kiran Maheshwari, you are saying this. ThIs 
is very unfair. 

[Tnmslatioll] 

I have provided you maximum opportunity to speak. 

PROF. VIJAY KUMAR MALHOTRA : Whatever 
continuously has been said from that side is only .... • 

The name have not been expunged. The organisations 
which have been named their names have not been 
deleted. I would urge upon you. to ask them to delete the 

names of organisatIons ... (lntel'7Uptions) 

MR. SPEAKER : You please sit down. What is aU 

this happening. Shri Kharbela Swain, you please sit 

down. 

[English} 

This is not your seal 

(Interruptions) 

[EngHsh} 

MR. SPEAKER : What more can I say? When the 

Minister was speaking, what was the condition in the 

House? I will show you the TV footages. Even I could not 
hear. Therefore, I said 'let me know what he said'. When 

I found that names were there, I deleted the names. 

(Interruptions) 

MR. SPEAKER: " you feel something else should 

have been done, you could have come and told me. You 
could have raised it. 

(Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MAlHOTRA: , raised this Issue 
today morning and said that the nal'l'* of Sangha and 
Bajrang Oal have not been expunged. .• (lnterruptlons) 

[English] 

MR.· SPEAKER: I cannot help it. Please sit down. 

(Interruptions) 

MR. SPEAKER : It is very easy to blame the Chair. 

(Interruptions) 

MR. SPEAKER: My only intention is, since I am here, 

to try to find out how to conduct the House so that our 

reputation is not sullied. Unfortunately, I told you yesterday 

that when I met a senior freedom fighter, he said We are 

deeply pained. 

(Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir. 

since yesterday you have made' a mention of freedom 

fighters four times but you have never said that there would 

be no tainted Ministers in the Government, and the 

Govemment would not run with the support of tainted 

Ministers rather that the Government would have respected 
people. • .. (Interruptions) 

(English] 

MR. SPEAKER Please sit down. I request Shri 

Vajpayee to continue. 

(InterruptionS) 

[Translation] 

MR. SPEAKER : Vajpayee iI. now you speak. 

(Interruptions) 

SHRI ANANT GANGARAM GEETE (Ratnagln) : They 

say that we. are the enemies of the country .•• (lnlerruptions) 
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Whether all the Ministers who are sitting here are enemies 
of the country? .. (lnterruptions) 

{English} 

MR. SPEAKER: I only wanted to convey the message 
that we are not living up to the expectations of the freedom 
fighters. 

(Interruptions) 

MR. SPEAKER : Mr.Vajpayee, do you want to say 
anything more on this issue? 

(Intenuptions) 

[Translation} 

SHRILALU PRASAD: Mr. Speaker, Sir, VaJpayee ji has 
taken my name, therefore, I would Hke to speak. 
... (Interruptions) 

MR. SPEAKER : Laluji, I will call you. Yajpayeeji, 

Please continue if you want to speak. 

(InterruptionS) 

(English) 

PROF. VIJAY KUMAR MAlHOTRA: Sir, how coUld he 
know who all were present there? .. (lnterruptions) 

[Translation] 

SHRI ·A'rAL BIHARI VAJPAYEE : I apprecia&e 
your feelings and feel that House should be run 

accordingly but if certain organisations would be named 
and it would be said that fO/lowers of that particular 
organisation have made murderous attempts on the 
people ... (Interruptions) 

Murderous attempt was made·.by them ... (lntenvptions) 

Would you allow this? It is a serious. allegation 
... (Interruptions) 

MR. SPEAKER : I would consider this. I would get the 

video and watch it when you have ra~ this issue: 

(InterruptiOns) 

SHRI ATAL BIHARI VAJPAYEE : I only request you to 

take care of it in future. Such allegations should not be 
1~1ed again ... (InteTTUptions) 

MR. SPEAKER : Please go ahead with your speech. 

SHRI ATAL BII;I~RI VAJPAYEE : Mr. Speaker, Sir, 

secondly, I want to ask whether the Minister of Railways 

should not resign on moral grounds after such a major train 

accident. .. (InterruptionsJ 

MR. SPEAKEF.I: What can I do in this regard? 

{English} 

I cannot ask him to do it. 

(Interruptions) 

[Translation] 

SHRI BASU DEB ACHARIA : Did he resign in the year 

2002 ... (lnterruptions) Did he l8Sign after Gujaralpog~ 

then how can he demand resignation today . ... {lnterrupt:ion$) 

MD. SALIM (Calcutta. North-East) : At that time ~hfi 

Vajpayee ji supported Narendra Modi. ...(Interruptions) 

SHRI PAWAN KUMAR BANSAL. (Chandigarf): TodiW 

the people. of BJP are ~ of moraJity ... (lntBrruptions) 

. SHRI BASU DEB A~RIA : Where was he in th~ year 

2002 ... (lnterruptions) Today they are talking about ~~Iity. 
'. . , 

.... (Interruptions) 

SHRI DEVEt'ORA· PRASAD YADAV (Jhanjharpur) 

WtPf dicfVajpayee ji change his stance and after vislting 

the riot victims told Narendra Modi to dC;his royal dutY 

otherwise how would th~y. (ace the wor1d ... {lnterruptions) 

Today he is talking about morality ... (lnterruptions) Why did 

not he talk about morality at that time? He should have 

resigned at that time . ... {InterruptiOns) 

11.54 tn. 

(At ". stage. Shri Ratilal Kalidas va~ SM,. 
iJushyant Singh ""d Somtl other han. Members 

came and stood on the floor near the table.) 
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[English] 

MR. SPEAKER : Mr. Vajpayee, I would like to draw your 
kind attention to our Rules. Our Rules ~pacifically mention 
that no allegation can be made against any person. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Allegation should 
not be levelled against any part also . ... (Interruptions) 

[Translation] 

MR. SPEAKER : It is written clearly over here. Please 
teach me the rules I would follow them but please let the 
house function. 

(Interruptions) 

SHRI ANANT KUMARI : House · cannot run like 
this. 

SHRI PAWAN KUMAR BANSAL : When these people 
are not letting the House run then what would these people 
be doing there . ... (Interruptions) 

[English] 

MR. SPEAKER : I am very, very . sorry about what is 
happening here. I can only express my anguish once 
again. It seems that all the sincere efforts I am making are · 
going waste. The Question Hour is still on. Even then, when 

•J• I. 

I saw that Vajpayee ji is here, I was very happy and I myself 
requested him to speak: he has spoken. But if you want 
some other thing, the Chair cannot do that. 'Resignation' 
depends on the GovernmeQ~and depends on him. You are 
so agitated, but please allow the House to run. They would 
sax that they want to reply to that. 

(Interruptions) 

{Translation] 

MR. SPEAKER How will House run like this. 

[English] 

Then, sl'lall have to. ~. that. Do you want to 

say anything more. Vajpayee ji? 

[Translation] 

Please continue. 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : I would just take one minute. I would request 
the member of this side not to interrupt Shri Vajpayee ji. 
Afterwards whosover speaks from this side should also be 
heard without any interruptions. We would listen to Shri 
Atalji... (Interruptions) 

MR. SPEAKER : You continue. 

· (Interruptions) 

MR. SPEAKER': Please take your seats. What is wrong 
with you people? What do you people want to prove here? 

(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir, it 
wo~ld be a good practice if one person from this side and 
one from the other is allowed to speak. 

MR. SPEAKER : That is what I want. 

SHRI ATAL Bl~ARI VAJ_PAYEE : Opposition would be 
in loss if this practice is adopted. 

[English) 

MR. SPEAKER This is a place for dialogue and 
debate. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE : Is it a crime to talk 
about morality in the House? 

MR. SPEAKER : Please let it go. 

SHRl .ATAL BIHARI VAJPAYEE-: Can't I express my 
opinion in the House . ... (Interruptions) 

{English] 

MR. SPEAKER : I endorse the ·~ppeal made by the 
hon. Minister of Parliamentary Affairs that you should be 
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allowed to speak without any interruptions. I am appealing 
to everyone that Vajpayeeji should be heard without any 
disturbance. 

. [Translation] 

Please go ahead with your speech. 

SHRI ATAL BIHARI VAJPAYEE : I would be happy if 
the hon. Members have patience. I am not saying so in 
the context of . the present situation only. We made 
members of our party resign if they have been found guilty 
of any ~ffence. I do not want to take their names but nobody 
can say that we do not believe in morality . ... (Interruptions) 

SHRI BASU DEB ACHARIA : Those members were 
called back. 

SHRI ATAL BIHARI VAJPAYEE : All right, I cannot 
convince him if he does not believe but this House can 
not run without morality. Instead of the Minister of the 
Railway, the Minister of Home Affairs should have given 
statement on the railway accident but he has not done so, 
I am amazed to see it. He said that he would not '•;iolate-

the code . ... (Interruptions) 

[English] 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL) : Please do not twist it that way. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE : Such a big accident 

has taken place ... (lnterruptions) 

MR. SPEAKER : The Minister of Railways should 
give a statement on the railway accident and he has done 
so. 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir, you 
are an experienced member. 

12.00 hrs. 

You are well versed in the parliamentary traditions. 

MR. SPEAKER ·: E~erybody tends to forget them. Intact 

everybody ha's forgotten them. · 

SHRI ATAL BIHARI VAJPAYEE : He should not have 
given the opportunity to seek resignation. Rather he should 
have resigned on his own ... (lnterruptions) 

MR. SPEAKER : Both the types of instances are there. 
There ar instances where the Ministers have resigned after 
railway accident has taken place. 

SHRI ATAL BIHARI VAJPAYEE : I request you to 
expunge the objectionable words from this statement. 
... (Interruptions) 

[English] 

MR. SPEAKER : Nobody can do it, only I can do it. 
Therefore, I have to consider it. 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE : It is the duty of the 
hon. Minister. He can go through it and expunge the words. 
Secondly it should also require deliberations how would 
this House run if moral standards are not complied 

with ... (Interruptions) 

MR. SPEAKER : What does this mean? 

(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker. Sir. he 

has made certain undesirable c6mments in his statement. 
After all, Shri Lalu Prasad ji is an hon. Member of the 
House and he is holding an high office. The language he 

uses is listened by the children also. The condition has 
become such that it does not affect elders but the children 
are more affected. Mr. Speaker, Sir, you are well aware that 
1 am· not a new Member. I have been a Member for the 

last 50 years. I never violated decorum of the House. 

.. . (Interruptions) 

MR. SPEAKER : What is the matter. 

(Interruptions) 

SHRI ATAL BIHARI VAJPAY~E '. The tongue is such 

that it slips occasionally. But I never violated decorum of 

the House . .. . (Interruptions) 
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[Eng6sh} 

MR. SPEAKER '; After a long time, there is laught8r 

in the House. I am not agr'eeing to that, but at leaSt there 

is some ch,.nge i~ the House. 

[Translation} 

You speak, we would listen to you. 

(InfemJptfotts) 

MR. SPEAKER ; Please leave it. I am teUing to pacify 

them. H they won't listen, then why are you speaking? NOne 
listens including you. 

(Interruptions) 

MR. SPEAKER ; It has become common on all the 

sides. 

(IntfHnJptions) 

[TtanSIBIion} 

MD. SALIM : It is malhotra ji's effect . ... (Interruptions) 

{English} 

MR. SPEAKER : Mr. Salim. no cross talks please. 

(Interruptions) 

[Trimslation} 

SHRI ATAL BIHARI VAJPAYEE : You told that Whatever 
objectionable matter is there. ...(Interruptions) 

. MR. SPEAKER . I told that I would act ~ per rules. 

(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE : Shri LaJu ji himself 

should accept it. 

MR. SPEAKER : That depends on him. not on me. 

SHRI ATAL BIHAR I VAJPAYEE : I do not want that such 

expressions should go on record in the proceedings of the 

House. If it so happens,. It would amouot to YiolaliQn of 
decorum. Shri LaJu Ji himself should get up and accept that 
such words be expunged. It is against the decoru~ of the· 

House. But Shri Lalu Prasad Ji does not pay attention to 

such matter in time which crestes problem later on. 

Mr. Speaker. Sir. I would like to add that If we want 

the House to run smoothly then we would nol have 

Ministers like Shri Lalu Prasad ji. Now you would say that 
I can't do that. Though I know that aeve,.1 mattens are not 

under your control yet I would like to say you are enjoying 
powers in the Government and widen its scope further. 

MR. SPEAKER : Please tell me what further I should 

do and what more powers I should exercise. 

SHRI ATAL BIHARI VAJPAYEE ; Mr. Speaker is ready 
to have more poWers. . .. (Interruptions) 

MR. SPEAKER : I would come to you then you .. in 
detaHs. 

{English} 

I am very happy that you have come today and I am 
pleased that you have intervened in this matter. 

(Interruptions) 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir. I do 

not want to say anything else. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA ; PIeaae expunge 
the words used by Lalu ji...(lnterruptions) 

MR. SPEAKER : Please listen to him. 

(Interruptions) 

SHRI LALU PRASAD : I understand your difficulty. I 
respect Shri Vajpayee ji a lot. Time and again he has 

admitted that he belongs to Rastriya Swamsevak Sangh. 
I understand why he is hurt ... (lnterruptions) So far as 
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SiIIngh Pariwar and BJP is· concemed, whenever we talk 

with each other our pen::eplion about Shrl Vapyae ji is 
different, as he is a moderate. He wants to do something 

good but he is prevailed upon by others. 

Recently, when a media man interviewed him. 

.. . (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : How media came 

in between ... (Inteinlptions) 

SHRI GHULAM NABI AZAD : He does not want to 

listen praise of Atal ji. . .. (Interruptions) 

SHRI LALU PRASAD : Please Hslen to me 

... (Interruptions) 

MR. SPEAKER: Hon. Members, hear him. He has not 

said one unparliamentary word. 

(Interruptions) 

MR. SPEAKER : You sit down. 

(Interruptions) 

MR. SPEAKER : N61hing will be recorded. 

(Interruptions) • 

MR. SPEAKER : Please take your seat. So far he has 

not toid anything unparliamentary. What is it. 

(Interruptions) 

SHRI LALU PRASAD: I can't use any unparliamentary 

or derogatory word against anyone ... (Interruptions) Now. I 

am coming to the issue in questian ... (lnterruptions) Shri 

vajpayee has told that now he has no responsibility to 

perform . ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Lalu ji is again 

telling samething that Vajpayae ji has no job now. It has 

no concern with the rail accident. .. (lnterruptions) Yesterday, 

also he did samething ... (Interruptions) 

·Not· recorded. 

[English} 

MR. SPEAKER : It is very unfortunate. Let him say. 

Then I would see to it. 

(IntemJptions) 

[Translation] 

MR. SPEAKER : He has not uttered a word against 

him, nothing against anyone. 

(Interruptions) 

[English} 

MR. SPEAKER : Do not anticipate. 

(Interruptions) 

[Translation] 

MR. SPEAKER: If he speaks anything against anyone, 

then we will see. All the hon. Members have heard 

Vajpayae ji. He, is held in high esteem by everybody. 

(Interruptions) 

SHRI LALU PRASAD: Nobody has heard me till date. 

Whenever I rise to say something, abuses are hurled at 

me. Abuses are hurled at me evan today. Several times 

I have been abused for a single issue. I have been abused 

even today as fodder thief, treasury thief...(lnterruptions) 

Whenever BJP is in crisis, Vajpayee ji is presented as their 

saviour ... (Interruptions). Please listen to me, at least. 

..• (Interruptions) 

[English} 

MR. SPEAKER : Han Members, you cannot dictate to 

anybody· as to what they have to say. 

(Interruptions) 

MR. SPEAKER : Nobody can dictate to him. 

(Intenvptions) 
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MR. SPEAKER : Wail for your tum please. 

(rnIrHrupIions) 

[Tnms/ation} 

MR. SPEAKER : '1bu listen to him fif'st. I have said that 

we will listen to Shri Prabhunath Singh Ji after him. 

(Intenuptlons) 

SHRI LALU PRASAD : You behave, in··~ 
manner you want, you are free, you can do that 
... {/ntenupIions) I was Saying that today Shri Vajpayeeji has 
been ...... • 

[English] 

MR. SPEAKER : That is deleted. I will delete it. 

(Interruptions) 

[Translation} 

MR. SPEAKER : That has >been deleted. 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 

Vajpayeeji is a senior leader of our party . ... (Interruptions) 

{English] 

MR. SPEAKER : Only the speech of Shri Lalu Prasad 

wiD go on record. 

(IntemJptions)" 

[Translation} 

SHRI GHULAM NABI AZAD : Mr. Speaker. Sir. Hon. Atal 

Bihari ji has fully discussed han. Minister of Railways 

during his speech. Han. Minister of Railways is equally 

entitled to give him a reply ••. (lnterruptions) Now, we can 
not decide AtaIji's agenda as to what he should discuss 

and what he should leave. They can not dictate his agenda 
as to what he should speak and what he should not. This 

is wrong ... (Intenuptions) He is not abusing anyone. 

... (lntenuptions) 

·Not recorded. 

PROf. VUAV KUMARMALHOTAA : He &tIauId 
withdraw· the chargee he hea 1eve1lad.;.(1ntenupIions) 

SHRI GHULAM NABI AZAD :LaIuji Is tendelirlg an 
explanation. this is wrong ... {lntenuptions) One can not be 
compeHed ••• (lntefnJptions) 

[English} 

MR. SPEAKER : 'Ibu can not address each other. You 
have to address the Chair. 

(Intenuptions) 

MR. SPEAKER : If the Senior MembeI8 go on 
addressing each other, how this House will function? We 

had requested you that if he says anything unparliamentary, 

certainly you have a right to raise it. No hon. Member can 

dictate another Member about how to speak and what to 
speak. 

[Translation] 

What is this? Please take your seat. I am really happy 

that Shri Vajpayee ji has·expnI88ed his view8 here. I have 
listened to him attentively. I respect him. Laiuji, you may 
continue. 

(EngHsh] 

Please see that no controversial thing is said. 

[Translation] 

SHRI LALU PRASAD : Mr. Speaker, Sir, truth is truth. 

Falsehood can never masquerade truth . .•. {lntfIrnJptiOns) 

MR. SPEAKER : Do you oppoee this as well? You are 

opposing even the statement. One should not conceal the 
facts. are you opposing it also? 

(Interruptions) 

SHRI LALU PRASAD : Mr. Spealcer, truth cannot be 
concealed. Fal8ehood can never maaquerade truth just as 

artificial flowers do not have anyfragrMce: •• (lntenuptlons). 
You are asking me to concentrate on the Incident Shrtmati 
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Jayaben Thakkar has been their party's Member of 

Parliament for the last three tellMconeeoutively. I M8p8Ct 

her for she hits straight on the anvil and gives constructive 

suggestions. I have noticed that she has not come to the 

House since the day of this incident ... (lnterruptions) 

PROF. VIJAY KUMAR MALHOTRA : She has written 

to him and the Prime Minister. She has stated that he is 

giving wrong statement ... (lnterruptions) 

[English] 

Shrimati Jayaben Thakkar has made a statlmlSnt. 

... (lnterruptions) 

MR. SPEAKER : How can you reply to that? 

(Interruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : Shrimati Jayaben 

Thakkar has written to us, him and the Prime Minister. She 

has written that whatever Laluji is speaking is incorrect. 

... (Interruptions) 

SWRI LALU PRASAD : Mr. Speaker, Sir, delete it as 

well. 

MR. SPEAKER : Alright, it is also deleted. 

(Interruptions) 

SHRI LALU PRASAD: Mr. Speaker; Sir, if this is not 

acceptable to him, you may delete it as well. Whatever they 

want they may get that on record. Shri Modi was 

commissioned for investigatmg the case. Modi was sent 
in favour of Modi. My. secretary was also there 

... (Interruptions). I did not discriminate against anyone 

before reaching the site of the accident. Hon, Member 

Shrimati Jayeben Thakkar accompanies us inttle Pillne. 
She remained with us throughout. Three Ministers of Shri 
Narendra Modi were also there. Is it not true, just look into 

it., At the site of the accident where the railway coaches 

were lying one ab0V'8 the other, the workers of Vishwa 

Hindu Parishad and· bajrang DaI had ~e/y captured 

that area .... (lnterruptions) 

Sir, thereafter whatever I haw stated ... (lnterruptions) 

Whatever I am stating in the House ... (Interruptions) and will 

continue to say ... (lnterruptions) I will continue to say it aU 

my life that the caste and community in which I am bom 

does not talk superficially. If there is an attacf< ... (lnterruptions) 

Listen to me . ... (Interruptions) 

[English] 

MR. SPEAKER.: Only the statement of Mr. Lalu Prasad 

will be recorded. 

(Interruptions) " 

[Translation] 

SHRI LALU PRASAD: I do not tell lies ... (/nterruptions) 

Hon. Vajpayee ji has said and has suggested ... (Interruptions) 

We face many difficulties while wOrking ... (lnterruptions) 

. SHRI KHARBELA SWAIN (Balasore) : Mr. Speaker, 

these people . ... (lnterruptions) 

[English] 

MR. SPEAKER Do not record what Mr. Swain is 

speaking. 

[Translation] 

MR. SPEAKER : Laluji, please continue. 

(Interruptions) 

SHRI LALU PRASAD : Please let me speak 

... (Interruptions) Listen to me ... (lnterruptions). There is a 

saying: ·Vahan mat khojie jahan hoti hai aag" I.e. one can 

not find out truth in dangerous situation ... (/nterruptions) Sir, 

all the media persons from Delhi accompanied us. Shri 

Sul<eshRanjan, who is a reporter Of 'Aaj Tal< .. :(ll1terruptlons) 

"Not recorded. 
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Let me speak; Ustan to rne ... (lntenuptions) Whatever has 

been reported by Shri Sukesh Ranjan, it is 

official...(lntenuptions). Sir, these people will not let others 

hear me ••• (lntenuptions) What Sukesh Rarijanji is saying. 

Please listen. He is showing a C.D. "listen Sanjay ....•• I will 

tell you. I was with him only. I accompanied them to the 

site of the accident. First time, when he reached the station, 

even· that site was jammed by workers of Bajrang DaI-and 

Vishwa Hindu Parishad". This has been fed by Sukesh 

Ranjan. Thereafter, "they raised slogans of Lalu ~ 

Muradabad". There was large crowd.. ..... Laluji could not 

inspect properly. He had to rush back from there. He was 

ushered in the car in police escort." I will lay it all on the 

table of the House· ... (lntelTUptions) 

MR. SPEAKER : I will see. 

{English} 

After that, I will see to it. 

(Interruptions) 

[Translation] 

SHRI LALU PRASAD : Sir, thereafter how an attempt 

on my life was made ... (lnterruptions) It has not been 

reported by me but by the reporters of 'Aaj Tal<, 002 and 

various other channels .•. (Interruptions) I stick to my 
statement. An attempt has been made on my life 

... (lnterruptions) And these people talk of morality 

... (Interruptions) 

12.19 hrs. 

(At this stage Shri Sushil Kumar Modi and some 

other Hon. Members came and stood on 
the floor near the Table) 

SHRI LALU PRASAD : In the year 2004-05, 234 train 

accidents occurred and 231 people were killed and 

• As the Speaker subsequently did not accord the 
necessary permission, the video clipping was not treated 
as laid on the table. 

injured, In the year 2003-2004, 325 accidents look place 
wheraln 294 persons were kiHed and Injured and during 

the year 2002-2003 in 351 train accidents 418 people 
were killed and injured. What action was taken . th.en? 

. .. (Interruptions). I stick to my statement. 

Similarly, 414 accidents occurred in the year. 2001· 
2002 in wh~h 326 people we.re killed. VaiPaY" ji Is 
teaching me a moral lesson, what action he had taken, at 

that time? Sir, I stick to my statement...(lntenuptions) 

(English] 

MR. SPEAKER : I have called Shri Prabhunath Singh. 

[Translation] 

What is this, I have called Shri Prabhunath Singh. You 

may take your seats. 

(Interruptions) 

MR. SPEAKER : He belongs to NOA alliance. listen 

to him at least. 

MD. SALIM Sir, is it not unparliamentary 

behaviour? .. (lnterruptions) Whenever any Member risee to 

speak from this side, they disturb hirJl. Theljare making 
a new rule ... (Interruptions) They should have the patie~ 
to listen to others as well. But they can not listen to othefs. 
... {lnterruptions) 

{English} 

MR. SPEAKER : I will decide about that later on . 

(Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr. 

Speaker, Sir. I am being interrupted . ... (Interruptions) 

MR. SPEAKER : Please come here and tell me· .. to 
what should I do. Ask your leader to come here and sit. 
I am appealing to your good se" repeatedly. tha" you.' 
should listen to each other. 

(Interruptions) 
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MD. SALIM : Sir, why do they follow dbuble standards. 
It Is double policy ... (lnterruptlons) Th&e people can not 
listen to others . ... (Interruptions) 

MR. SPEAKER : Alright, you please take your seat. 

{English} 

When the Question Hour started, questions could not 
be taken up. Now we go to papers to be laid. 

(Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

National Nutrition MInton 

*421. SHRIMATI D. PUAANDESWARI : 
SHRI BRAJA KISHORE TRIPATHY : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state ; 

(a) the present level of malnutrition in the country, 
State-wise; 

(b) whether various· surveys have revealed that 
women and children are the worst sufferers of underweight, 
anaemia and chronic energy deficiency; 

(c) if so, the details thereof; 

(d) the total allocation made for anti-malnutrition 
programmes under the ongoing Five Year Plan; 

(e) whether National Nutrition Mission has. failed to 
achieve its aims and objectives; and 

(f) if so, the steps taken to prevent malnutrition 
among women and children in the country? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) and (c) The 
State wise prevalence of undernutrition and anaemia 
among children and women is enclosed as statement I and 

II. 

(b) Yes, Sir. 

(d) The Allocation made for some direct nutrition 

inverventions (anti malnutrition progranvnes) undel Tenth 

Five Year Plan is as under: 

(Rs. in crores) 

Integrated Child Development Services 

(ICDS) 

12147 

Reproductive. and Child Health Programme 7766 

Mid Day' Meal Scheme 5900 

Prime Minister'S Gramodaya Yojana (PMGY) 

Nutrition Component 

2002·2003 

2003·2004 

2004·2005 

Nutrition Programme for Adolescent Girts 
'.i . 

2002·2003 

2903•2004 

National Iodine 'Deficiency Disorders Control 

Programme 

Nutrition Education & National Nutrition 

Policy (FNB) 

484 

413 

408 

103 

145 

35 

10 

(e) and (f) The National Nutrition Mission was set up 

in July 2003 under the Chairmanship of the Prime Minister 
as a poUcy direction and coordination body. The first 

meeting of the Executive Committee of the National 

Nutrition Mission has been held on 3rd September, 2004 

and follow up meetings are scheduled to be helf shortly. 

In the meanwhHe there is no let up on pursring the various 

nutrition oriented programmes and interventions.· The 

Government is seized of the problem of malnutrition amor:tg 

women and children in· the country and hasundeltakcn 
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a number of initiatives. In pursuance of the commitment 

made in the National Common Minimum Programme, an 

Inter Ministry 18sk Group has been constituted In the 

PlannIng CormlissIon, In Auguet 2004, to work out a 
Comprehensive Medium Term Strategy for Food and 

Nutrition Securily. Moreover, • Cell for Food and Nutrition 
Security Watch is being set up in the Planning Commission 

to keep a watch on the implementation of major 
programmes relating to food and nutrition iecurity. 

Government is impIementiIlg a number of nutrition 

raIatad inten/entions throUgh its different sectors for 

addressing the problem of malnutrition. The main 
PrograrnmeslSchemes are indicated below: 

The Int8glated Child Development Services (ICDS) 

scheme is being expanded as per the commiIment made 

in the National Common Minimum Programme. The 
Government has also decided to share 50% of the cost 
of supplementary food under ICDS and has proposed 
provision of Ra.l500 crores for the purpose in the Budget 
for the year 2005-06. 

The National Programme of Nutritional Support for 
Primary Education (Mid Day Meal Scheme) has also been 

strengthened during 2004 extending the coverage of 

children upIo 14 years of age. 

The RepmductiYe and Child Health Progtanl .. - RCH 

II having components for iron and folic acid suppl8menlation 

of pregnant and lactating women, pre-school children and 

vitamin A suppfementation of children under 3 years is also 

under implementation. 

The Nutrition Programme for AdoIascent GIrts is being 

implemented in 51 idei ,lifted backward dI8trIcIs wherein 

undernourished adoI8ecent girts (weighing Iea8 than 
35kg), pregnant and nursing mothers (weighirlg leas than 

4Okg) are provided with &kg of free fOodgrains per month. 

The Nutrition component of Prime Minister's 

Gramodaya Yojana (PMGY) addreaed malnutrition in the 

critical age group of 6 months to 3 years by providing 

adcItioAaI central assisIance to the ~s. 

The National Iodine Deficiency Disorders Control 
Programme through fortification of common salt alms -' 

reducing the prevalence of goiter to less than 10% by the 
year 2010. 

The Food and Nutrition Board of the Department of 

WCD has intensified nutrition advocacy and awareness 

generation programmes for women and children and has 

strengthened intersectoral coordination with key partners 
particularly Health and Family WeHare, Food and Public 
Distribution and Elementary Education and Literacy. 

The increased food production, targeted public 

distribution system, antoclaya anna yojana, food for work 

programmes, poverty alleviation programmes, safe drinkirlg 

water and sanitation in rural and urban areas, SeMI 
Shiksha Abhiyaan and literacy prgrammas. women welfare 
and support programmes era.~ of the Indirect nutrition 

interventions which contribute to improvlrlg the nutritional 

status of the· people. 

Statement., 

Undemutrition among ChiIcbrIn and Women 

S StateIUT Percent of chlldr8n under" Percent 
No. age three years of women 

2 

tncIIII 

North 

1. Delhi 

2. Haryana 

3. Himachal 

Pradesh 

4. Jammu and 

Kashmir 

Under- Stunted Wasted with C.E.D. 

weight [8M'" 

3 4 

47.0 ·45.5 

34.7 36.8 

34.6 50.0 

43.6 41.3 

34.5 38.B 

5 

15.5 

12.5 

5.3 

16.9 

11.8 

below 1B.5 
(kglml)) 

6 

35.8 

12.0 

25.9 

29.7 

26.4 
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2 3 4 5 6 2 3 4 5 6 

5. Punjab 28.7 39.2 7.1 16.9 23. Kamlltaka 43.9 36~6 20.0 38,8 

6. Rajasthan SO.6 52.0 11.7 36.1 24. Kerala 26.9 21.9 11.1 18.7 

CenInII 25. TamH Nadu 36.7 29.4 19.9 29.0 

7. Madhya 55.1 51.0 19.8 36.2 
* Underweight assessed by weight-for age, stunting 

Pradesh 
assessed by height-for-age, wasting assessed by 

8. Uttar 51.7 55.5 11.1 35.8 weight-for-height; undernourished children· are those 
Pradesh more than two standard deviations below the median 

E ••• of the International Reference Population, recommended 

by the World HeaHh Organisation. 
9. Bihar 54.4 53.7 21;0 39.3 " Body mass Index. C.E.D. - Chronic Energy Deficiency 

10. Orissa 54.4 44.0 24.3 48.0 Source: National Family Health Survey (NFHS 2) 1998-99 

11. West 48.7 41.5 13.6 43.7 5,.,.",.,,'-11 
Bengal 

State Wise Prevalence of Anaemia 
North East Among Women & Children 

12. Arunachal 24.3 26.5 7.9 10.7 

Pradesh S. StatelUT Percent of Age 6-35 

No. children age months 

13. Assam 36.0 SO.2 13.3 27.1 15-49 with with any 

14. Manipur 27.5 31.3 8.2 18.8 any anaemia anaemia 

15. Meghalaya 37.9 44.9 13.3 25.8 2 3 4 

16. Mizoram 27.7 34.6 10.2 22.6 
india 51.8 74.3 

17. Nagaland 24.1 33.0 10.4 18,4 
North 

18. Sikkim 20.6 31.7 4.8 11.2 
1. Delhi 40.5 69.0 

West 
2. Haryana 47.0 83.9 

19. Goa 28.6 18.1 13.1 27.1 

3. Himachal 40.5 69.9 
20. Gujarat 45.1 43.6 16.2 37.0 

Pradesh 

21. Maharashtra 49.6 39.9 21.2 39.7 
4. Jammu and Kashmir 58.7 71.1 

South 
5. Punjab 41.4 80.0 

22. Andhra 37.7 36.6 9.1 37.4 

Pradesh 6. Rajasthan 48.5 82.3 
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1 2 

c:.ntr.1 

7. Madhya 

Pradesh 

8. Uttar Pradesh 

9. : Bihar 

10. Orissa 

11. West 'Bengal 

12. Arunachal 

Pradesh 

13. Assam 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Silddm 

west 

19. Goa 

20. Gujarat 

21. Maharashtra 

South 

22. Andhra 

Pradesh 

23. Karnataka 

3 ,4 

54.3 75.0 

48.7 73.9 

63.4 81.3 

72.3 

62.7 78.3 

'82.5 54.5 

69.7 63.2 

28.9 45.2 

63.3 67.6 

48.0 57.2 

38.4 43.7 

61.1 76.5 

36.4 53.4 

46.3 74.5 

48.5 76.0 

49.8 72.3 

42.4 70.6 

APRIL 26, ,2005 to Questions 40 

2 3 4 

24. Kera.a 22.7 43.9 

25. Tamil Nadu 56.5 f)9.0 

SQurce : National Family Health Survey (NFHS 2) 

1998-99 

[Translation} 

ForelgnAalsblnce to Naxal OutfIts 

*422. DR. LAXMINARAYAN PANDEY : 

SHRI CHANDRA MANI TRIPATHI : 

WHI the Minister of HOME AFFAIRS be pleased to 
state: 

(a)' whether the Government is aware that Naxal 

Outfits in the country are receiving assistance from abroad; 

(b) if so, whether some foreign made' armS and 

ammunitions have been recovered from them: 

(c) if so, the details thereof along with the reaction 

of the Government thereto; 

(d) whether the Government has taken up this 
matter with the concerned countries; 

(e) if so, the details thereof; and 

(I) their reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

There are no reports to suggest that Indian naxal groups 

are getting any systematic assistance from abroad. 

(b) and (cl Several weapons including AK-47s. 

.303 rifles and .410 Muskets of foreign origin have 

been' recovered from the Indian naxal groups from time 
to time. 

(d) to (f) Security related issues are discussed WIth 
foreign countries through the existing dipomatic channels 
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including bilateral mechani8ms like Joint Wortcing Groups 

(JWGs) on counter terrorism and Home Secretary Level 

Talks. 

{Eng/ish} 

National CItIzens ......... In A88IIIII 

*423. SHAI SARBANANQA SONOWAL :. WiD the 

Minialer of HOME AFFA1RS" be pleased to state.: 

(a) whether in the tripartite talk held beIween the 

Union Government, Government 01 Assam and All Assam 
Students' Union It was agreed to prepare an upgraded 
National Citizens Register (NCR) 01 Assam on the baSis 
01 NCR 1851 and the electoral rolls prepared between 

1952 and 1971; 

(b) if so, whether any time-frame has been agreed 

upon between the Govemment of Assam and the Union 

Govemment; and 

(c) if not, the reasons for not laying down a time-

frame and allowing the scheme to drag on indefinitely? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) In the 

Tripartite meeting held on 01.07.1999, All Assam Students 

Union (AASU) had urged that the National Citizens 

Register in Assam be updated. 

(b) and (c) State Government has reported that 

Register of Citizens are not available in all districts 01 
Assam. However, all out efforts are being continued by 

Govemment 01 Assam to computerize the avaHable 

reoci'ds. State Govemment has also Issued instructions to 

the Oeputy Commissioners for safe custody 01 avaHabie 

Registers. 

Sport As Subject In School 

*424. SHRI ARJUN SETHI : 

SHRIHANSRAJ G. AHIR : 

Will the Minister of YOUTH AFFAIRS AND SPORTS 

be pleased to state : 

Ca) whether . the Govemment proposes to include 

sport as a compulsory subject at school and college level 

to raiSe the standard 01 spOrts In the country; 

(b) whether a conference of Union and 

State Ministers 01 sports w8a held recently to discusS the 
matter; 

(c) if so, the details and ciutcome thereof; 

(d) whether any directions have been given to 

States in this regard; and 

(e) if so, the reaction 01 the State" Govemments 

thereto? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 

CSHRI SUNIL DUTI) : Ca) The National Council for 

Educational Research and Training (NCERT) under the 

Ministry of Human Resource Development In its National 

Curriculum Framework for School education (NCFSE) has 

proposed that "Health and Physical Education" should be 

an integral part of school curriculum. Sports activities have 

been included under this head. The detailed plans of the 
Courses are to be prepared and implemented by the State 

Govemments and Boards ot School Education. In most of 

the states, Health and Physical Education finds a place 

as a compulsory subject upto secondary stage. At 

the higher secondary stage, it is one 01 the optional 

subjects. However, NCERT has, in 2004, set up Focus 

Groupsi~cluding a Group on Health and Physical 

Education to deliberate on various aspects of the 

curriculum. 

(b) A meeting of States Sports Ministers/Secretaries 

was held on 16th February, 2005 at New Delhi. 

Cc) One of the key issues. which emerged out of the 

discussions, was the need for greater stress on physical 

education in educational institutions. 

. (d) and (e) "Sports. is a State subject. As SUCh. no 

directions are required to be given by the Ministry of Youth 

Affafrs & Sports to the States in this regard. 
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·425. PROF. VIJAY KUMAR MAlHOTRA : WUI the 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether !be Government is aware that a ,large 
number of . Kashmiri migrants ara unemployed. 

(b) if so, the remedial action taken in this 

regard. 

(c) whether the Central and State Govemrnent 

agencies have launched a campaign for these youths so 

as to provide them with etnpIoyIMnt; and 

Cd) if so, the details theraof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS CSHRI SHRIPRAKASH JAlSWAL» : Cal. to 

Cd) As reported by the State Govemment. no specific 

survey has been done to ascertain the actual number of 

unemployed Kashmiri migrants. 

The Govermerit have been making serious efforts for 

the creation of employment and seH-employment 

opportunities in various sectors in the State of Jammu and 

Kashmir. A comptehensive plan to takcIe the problem of 

unempIoyn'lent in Jammu and Kashmir was announced in 
April 2003 envisaging creation of one lakh job opportunities 
under which 102307 employment opportunities have been 
provided in the State of Jammu and Kashmir between 

15.8.2003 to 31.3.2005. Prime Minister's Reconstruction 
Plan for Jammu and Kashmir announced in November 

2004 involves an outlay of approximately Rs.24.000 

crores, which includes provision for imparting a thrust to 

employment and income generation. The Central 

Govemment have also been providing relaxation in upper 

age limit of five. years tor recruitment of Central Civil 

Services and Posts to all persons who had ordinarily been 

domiciled in the State of Janvnu and Kashmir during the 

period 1.1.1980 to 31.12.1989. At present. the relaxation 

stands extended upto 31.12.2005. These measures Bfe tor 

the benefit of aU sections of people including Kashmir! 

migrants. 

TraffIckIng of Women ... ChHdrM 

·426. SHRI M. SREENIVASULU REDDY': 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister ·of HUMAN RESOURCE 

DEvelOPMENT be pleased to .. : 

. (a) the Stape taken by.: the Government to ci8ate 

awareness against the TratficIdng of women and chiIchn; 

Cb) whether' an Action· Research' ~ on 

Traffidclng of women and children is undertaken by the 
GoVernment; 

(c) if so, whether under Ihe Progrenme the 
Government has research partnens to collect information 

from the affected districts in the country; 

Cd) if so. the details thereof: 

(e) whether final report of the Action research has 

been completed: and 

(f) if so, the details of the suggestions given therein 

to check the Trafficking of women and children? 

THE MINISTER OF HUMAN RESOURCE 

DEVELOPMENT (SHRI ARJUN SINGH) : (a) The steps 

taken to create awareness include telecasting of spots on 

television. radio programmes, regional conferences, 

consultations with non governmental organisations and 

other stakeholders and capacity building 'of NGOs. 

(b) An Action Research on trafftcking In Women and 

Children in India has been undertaken by National Human 

Rights Commission, UNIFEM and Institute of SoCial 

Sciences Can voluntary organisation). The Department of 

Women and Child Development has extended its 

cooperation and support to the research, 

(c) and (dl Yes. Sir. These were ten raseraCh partners 

for research study. The details ara'88 under: 

1. Integrated Rural Development Services, 

Secunderabad 
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2. Sakhf. Palna 

3. Arz, Goa 

4. Institute of SocIal ScienCes, Bangalore 

5. Women's Institute tor Social Education, Mumbai 

6. Impulse NGO Networtt, Shillohg 

7. ·Instllute of Development Studies, Jaipur 

8. Institute of Social Sciences, ChennaI 

9. SEVA, Gorakhpur 

10. Institute of Social Sciences, KoIkata 

(e) and (f) Yes, Sir. The main recommendations of study 

are as under: 

(i) The main causes of vulnerability to trafficking are 

economic and gender disparity that limits 

women's access to developmental processes. 

Apart from creating political will and making 

it a public issue it is essential to set up a 

National -Nodal Agency to coordinate various 

activities. 

(ii) The community and the family should be 
sensitised to issues of gender, women's rights 

and child rights. 

(iii) There is need for minimum standards of care 

and attention in rescue and post rescue activities 

confonning to human rights. 

(iv) There is need to ensure that all crimes are 

reported and registered so that legal action is 

taken. Section 8 of ITPA should be used with a 

lot of care to make sure that victims are not 

revictimlsed. The concerned officials should be 

given specialised training so that. they can bring 

issues of gender and child rights into perspective 

while implementing law or delivering justica. 

Forensic Science Services 

*427. SHRI SUGRIB SINGH : 

SHRI KISHNABHAI V. PATEL : 

Win the Minister of HOME AFFAIRS be pIea8ed to state 

(a) whether inadequacies in the Forensic Science 
Services have adversely affected the administration of 
criminal justice; 

(b) if so, whether NHRC has constituted a Core 

Group of Experts for State of the Art Forensic Sciences; 

(c) if so, the detailS of the recommendations 

submitted· by the said group; 

(d) the details of the recommendations so far not 

irriplemented by the Govemment; and 

(e) the steps taken for the improvement of the 

Forensic Science Services in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : <a) and 

(b) National Human Rights Commission constituted a Core 

Group of Experts in the year 1998 to make a study of the 

existing forensic science set up of the country and 

recommended measures •. Jtrengthen the same. 

(c) The Core Group recommended a number of 

measures, including creation of'. Central Forensic Science 

Organisation at the Central LWei, establishment of State 

Forensic Directorate under the Department of Home AffaiR; 

of the concemed States, Establishment of State Forensic 

Science Development Board in every state, Establishment 

of one Range Forensic Science Laboratory at every Police 

Headquarters etc. 

(d) At the Central Government level a Directorate of 

Forensic Science (DFS) was created in 2002 under the 

Ministry of Home Affairs bringing under it the three Central 

Forensic Science Laboratores (CFSLs) at Chandigarh, 

Hyderabad and Koikata and three Govemment Examiners 

of Questioned Documents (GEQOU;.at Hyderabad. Kolkata 
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and Shimfa. As per reports made available by the States 

the Forensic Science set up in the State of Maharashtra, 

Gujarat, Tamil Nad", Delhi, West Bengal and Tripura are 

under the respective Horne Departments, the State 

Governments OtMiZoram, Madhya Pradesh, Tripura and 

Jharkhand have intimated about the establishment of the 

Forensic Science Development boards. However, some of 

the State Govemments have not been able to bring in the 

necessary improvements on account of their not being able 

to provide the required scientific manpower and as per 

available reports about 1100 such posts are lying vacant 

in various $late Forensic laboratories. 

(e) The Directorate of Forensic Science provides the 

required guidance for the upgradationlmodernizatic)nof the 

Forensic set up. Through the National Accreditation Board 

lor testing and calibration of laboratories (NABL) of the 

Department of Science & Technology, Government of India 
Directorate of Forensic Science has been pursuing quality 

controUquality assurance programme of the Forensic 

Science Laboratories (FSLs) and so far CFSLs, Hyderabad. 

State FSLs of Andhra Pradesh & Haryana have been 

accredited. 

State-of-the-art- facilities are available in the CFSLs 

and in some of the State FSLs for DNA Profiling, Narco 

analysis, brain-finger-printing, speaker authentication, 

Cyber Forensics etc. and authentic scientific evIdenc8 is 

provided in important cases to the criminal justice system. 

Further under the Scheme for Modemisation of the State 

Police Forces (MPF Scheme) funds are provided for 

procurement of equipment as well as for bringing up 

proper laboratory buUdings. The EJeventh Finance 

Commission also pro.vided funds lor establishment of 415 
Mobile Forensic Science Laboratories in the states out of 
which 244 have been made functional. Funds have also 

been provided to the CFSLs & GEQDs to induct state of 

the art equipment and machinery. 

Delegation of More Powers 
to Civic Bodies 

'428 SHRI CHANDRA BHUSHAN SINGH: 

SHRI NIKHIL KUMAR : 

Will the Minister of URBAN DEVElOPMENT be 

pleased to state : 

(a) whether the existing institutional arrangements 

are adequate to cater to the present demands and future 

needs of the cities; 

(b) if so, the facts thereof; 

(c) tI:Ie extent to which the provisions of 74th 

Constitution Amendment have been . implemented and the 

new institutional arrangements have helped the urban 

local bodies; 

(d) whether the Union Government is planning to 

further amend the Constitution with a view to dEilegating 

more powers to civic bodies as reported in the Hindu dated 

April 3, 2005; 

(e) if so, the facts thereof; 

(f) whether the Union Govemment has also 

formulated a national plan to provide e-govemance tools 

to aU municipal bodies in phases; 

(g) if so, the details thereof and the cities selected 

in first· phase; and 

(h) the time by which all the cities of the cOuntry will 

be covered und~tr this plan? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : (a) Yes, Sir. 

(b) As per the existing instltutilonal arrangements, 

urban local bodies, parastatals and specialized agericies 
created by the State Governments are responsible to cater 

to various civic services and infrastructure needs. As per 
.~ . . 

Entry,S of the State List of the Seventh Schedule of the 

Constitution, 'Local Governmenf is a State subject. Part rXA 

of the Constitution inserted by the Constitution (74th 

Amendment) Act, 1992. provides for a common framework 

for urban local bodies. State Govemments are free to make 

necessary instiMional arrangements in order to ensure 
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that cities cater to the preeenI demand .. well .. fuIuIe 
needI Of the cities. 

(e) The exterll to which varioua provieions Of .. 
above Act have beeh implemented at the State level. 
as under: 

(i) Reservation of seats: Seats in urban IocaJ bodies 
have been reserved for SCJST in proportion to 
their population. Not lees than one-third Of the 

total seats are reserved for woman. 

(Ii) Duration of mullie ....... : Stale MunIciI* AcII 
provide for fixed term of 5 years for municIpa_ 
and the same is largely being followed by .. 

Stales. 

(iii) Power, authority and r8ep0i1Mlilitiee: The Slates 
tIaP.M deII'OhIed power, aulhority and reepon-
sibilltles upon municipaIiIiea 88 per deIaiIs are 

ellcloled .. statement I. 

(Iv) Powers relating to taxation:. The Stat. "-
devolved powers upon municipaIiIiea to m..-
taxes, duties. toile and fees .. per detds.,. 
encloeed .. statement-v. 

(v) State Fmance Commission: States have eet up 
the State Flnence Commission to I8Vie* fihanciaI 
poslIion of urban Ioc* bodies as per details are 

enctOeed at statement"'''. 
(vi) State Election Commie8Ion : Statee have eel up 

the State Election CommisaIone to conduct 
elections of urban IocaJ bodies. 

(vii) District Planning Committees : States have made 
provielone in their Stale MunicIpal Lawa for 
MttIng up of DietricI Planning CommItleee. All 
Ste .... except Anc:ha Pradeeh, ~, Gujarat. 

Jhaltchand. MeghaIaya. Mizoram. NagaIand. 
Punjab. Tripura. Uttar Pradesh and union 
Territory of Chandlgarh have set up DIatrict 
Planning Committees. In Megha!aya and 
Nagaland 0istrIcI Planning n Development 
Boards h8y8 been constituted. The State of 

Mizoram hae not ... up DIIIrIct PlannIng 
ComrniItrJ II, 88 .... ie no UIbM IocIII bodr in 

•. the State. 

(viii) MetropoIIIan Planning CommInIlI' Metropolitan 
. Planning <:ornmittee has been set up in West 

Bengal. 19 States and Union Territories have 

informed that they have no metropolitan a188 80 
the question of setting up of Metropolitan 

Planning eonrniltees does not ariM. NOT of 
DelhI iI exempIed fnJm selling up Of Metropolitan 
Planning CammIItee. The .... llnlllg SIateeIUT, 
are yet to set up .... CommIIII II. 

(Ix) Warde Comrnitteee: WIUda CommiII... which 

are required to be set up in municipaIiIiea having 

a population of 3 IakhI or more, have been set 

up in Andhra Pradesh, ChhattIIgarh (Raipur 

Municipal Corporation), KamaIIIka (88ngaIore), 

Keiala, MacI1ya Pradesh. MIIhanl8hIra. Tamil 
Nadu, W'" BengaJ and NOT Of DelhI. In r8Ip8Ct 

of Goa and Himachal Pradeeh, no provision for 

Wards Commfttees exist .. the popuIaIIoIn sizen 
of local bodies is very small. The remaining 

Sta\es are baing persuaded to set up these 
committees at the earliest. 

The new inItitutIonal 8I'I"8I1gIIIMnt wherever came 

Into Itxiatenca after the implementation of Conatitution 
(74th Amendment) Act have helped urban local bodies 
to Impnwa their functioning to provide variouI urban 

servica8. 

(d) No. Sir. 

(e) Does not arise in view of the reply to part (d) 

above. 

(f) to (h) The NatIonal e-Govemance Action Plan 
approved by the Govemment of India for impIamentaIIon 

during 2003-07 hae IdanIiIMMt fonnuIIIon of various 

Mis8ion Mode Projactl on e-Govemanca Including Mi8eion 
Mode Project on e-Govamance in municipalities. Details 
of the project are baing finalized. 
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Andhr. 
Pradelh 

Arunachal 
Pradeeh 

......... 

2 

property Tax. vacant land tax n adver-
tiaement tax etc. are already being per-
formed by the MunIcIpdtIee under AP 
MunicIpalities Ad. 1985. 

There is no ULBa in the State. 

In BIhar MunIc:1* Act. 1822 the following 
are ~ under NCIion BOA: Power to 
.... taxes by and fund of the MunicIpeIIty 
... subject to the provisions of. the Act and 
rules made Ihent under the maximum limit 
fixed by the State Govt. from time to time: 

(a) a municipality may levy. co~ and 
appropriate euch taxes. duty. tolls n 
... in the manner praecrlbed; 

(b) a l1'UIicipalily may be assigned such 
taxes. -duty. tolls and faes levied and 
collected by the Stale Govt. for the 
purposes and subject to such condition 
and HmIts as may be prescribed; 

(c) a municipality may be provided such 
gnanta-in-eid- as may be preacribed 
from the Consolidated Fund of the 
State; and 

(d) the municipality shaD constitute a fund 
for crediting .. ana received by or 
on ita behalf and also for withdrawal 
of such sums thereform. 88 may be 
prescribed. 

Chhattlsgarh The State Govt. have infonned on 
9111.12.2003 1hat financial powet'8 have 

been provided to different Municipal 

Authority through the NIes made under 

Goa 

Haryana 

58 

2 

Sections 37 and 73 of Municipal Corpn. 
Act. 1958 and Sections 70 and 110 of 
MunIcIpaIItiea /rd, 1981. 

As regards devolution of ftnanciaI powers 
on ULBs as per ConetiIution (74th 
Amendment) Act. Is mentioned that vide 
amendment Ad. 1993 of Goa Municipalities 
Act. 1988. a new SecIjon 142 A has been 
inSerted which provides as follows: 

"Section 142A As8ignment of certain taxes. 
etc. The Govt. 1haII: 

(a) Assign to the CouncIl. such taxes. 
duties tolls n fees levied and 
coIIec:ted by the Govt. for such 
purpoaes Md subject to such 
conditions & rlmlts 88 may be 
prescribed. 

(b) Proyide for making such grants-in-
aid to the Council for the 
Consolidated Fund may be 
determined from time to time by an 
order published in the Official 
Gazette. 

Further. vide Section 143 A (inserted vide 
amendinent Act 1993). provision has been 
made for SFC as constiIuted under Section 
200 of the Goa Panchayat Raj Act. 1993. 
The Commission shall have power to 
review the final position of all Municipal 
Councils In the State & make 
racommendations to the Govt. for the 
principles which should be govem 
distribution of net proceeds of tax. duties. 
tolls etc. Leviable by Govt. determination of 
taxes. tolls & fees to be assigned to or 
appropriated by the Councils and grant-in-
aid to the Councils and the measure 
needed to Improve the financial position of 
the Council. 

As per the question financial powers 

devolved on Ul.B8 is concemecJ. Haryan~ 
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Himachal 
Pradesh 

Govt. constituted 1st State Finance 
Commission on 31.5.1994 and 

recornmendad the devolution of funds to 
UlBa. 

The 2nd State FinMce COmmIaaion was 
constituted on 6.9.2000. Its reco-
mmendations are awaited. After receiving 
the recommendation of 2nd SFC, the 

Ftnancial Powers will be deYOIved to the 

MunitfiPaities in the State. 

As per the Himachal Pradesh Principal 
Ad. 1984, the ULBs 818 empowered to 
impose various taxes under Section 65 

and 66 to in1»rove their financial position. 

AccordIng to the provision of Section 66(2) 
the Govt. has iIoIified the maximum limits 
of various taxes to be imposed by the 
UlBs on the liberty vide Notification 
No .. LSG-O(l)9194 dated 29.3.2001. The 
speciIed rates of tax are as under: 

(a) Show tax As.5OI- per show: 

(b) Tax on consumption of energy .... 2 
paise per unit; 

(c) Sewerage tax on commercial building 
• 15% of the general tax on 
building; 

(d) Entry tax on vehicle As. 51- light 
vehicle, Rs.101- unloaded heavy 
vehicle and As.l51- loaded heavy 
vehicle and on transfer of movable 
property 0 2".4 of the amount. 

Besides. for improving the financial position 
of the UlBs.. budgetary proviaions are 
being made for providing grants-in-aid by 
the State Government as per the 
recommendations of the State Finance 
Commission. 

Jammu and The Constitution (74th Amendment) Act is 
Kaahmir not applicable to this State. 

Jharkhand 

Kamataka 

Kera .. 

Madhya 
Pradesh 

eo 

Details qf financial powers devolved on 
UlBs as per the provisions of the 
ConItituIIon (7"" Amendment)·~ will be 
communicated ...... \ .. completion of the 
election. 

The State Govt. have informed that they 
~ ," 

have delegated substantial financial 
powers to the UlBs. Under the new 
diSpensation. a City Corporation can 
spend up to Ra.l crore. as against the 
ear1ler power of Ra.30a.c.Likewiae, .a CIty 
MunicIpaIlt)4 a Town Municipality and a 
Town Panchayat can spend up to Rs.l0 
lac. 5 lac and 2.5 lac respeetiveIy as 
against the earfier powers of Rs.1 lac, 
Rs.50,OOO and Rs.5,OOO 1'88p8Ctiv8ty. 

About 33% the ~t. plan outlay 
allocatloin lei allotted to 1he local bodies 
including ULBs by criIeria to implement 
the plans prepared by them. The 
Municipal Council has got unlimited power 
to given Adrriini8tralive sanction to all the 
Projects. 

The State MuncIpaI' Acts entitle the UlBs 
to impose taxes for their functioning. These 
taxes are categorized as mandatory taxes 
and discretionary taxes. All muniCipal 
bodies are expected to impose and collect 
revenue from mandatory taxes, whereas in 
case of discretionary taxes. their imposition 
is left to the discretion of the municipal 
bOdies. The Itst of mandatory & 
discretionary taxes _given below: 

Mandatory Taxes: 

Property Tax 

Water Tax 

Sanitary Tax 

Fire Tax 

Lighting Tax . 

Local Body Tax 

Discretionary Taxes: 
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Drainage Tax 

Professional Tax 

Market Fees 

Betterment Tax 

Tax . on . Pilgrims 

Tax on Theatres I theatrical performance: 

Tax on owners of vehicles I animals; 

Toll on vehicles and animals: 

Tax on persons occupying houses, building! 
lands; 

Toll on bridge constructed by municipality; 

Advertisement Tax (other than 
advertisement published in newspapers) 
and Terminal Tax on goods I animals etc. 

(Ref. I~ Assessment - 74th Constitution 
Amenement Act book). 

The Municipal Corporations in the State 
enjoy full finarllelal powers. Earlier restriction 
for obtaining approval of the State Govt. in 
certain cases has been withdrawn from 
Oct., 2003. Apart from this the mayors of 
Municipal Corporation have also been 
given 1ndependent financial powers for the 
firsttirne. The Municipal Councils & Nagar 
Panchayats also have now maximum 
financ:ialautonomy under the Act. 

Maharashtra The Status of the reports and 
recommendations of the 1st SFC (for ULBs) 
as infonned by the state Govt. is as under: 

Maharashtra State Finance Commission 
had made total 93 recommendations for 
ULBs in the State. Out of 93, Govt. has 
accepted 82 recommendations fully, 8 
were accepted partially and 3 were 
rejected. 

62 

Action taken by the Slate Govt. on the 
recommendations of the SFC: 

(i) Any new-taxes assigned to 
Municipalities - No 

(ii) Sharing of the State taxes and 
ration8llsation of the revenue sharing 
arrangement - this point is related 
to Finance Deptt.. Govt. of 
Maharashtra. However. for ULBs the 
recommendations reg. Sharing taxes 
is as follows: 

Road grant - 17.75% 

Land Revenue - 75% 

Entertainment Tax 

A Class Me 60% 

B Class MC 70% 

C Class Me 90% 

Stamp duty - 1% of total collection. 

Royalty on the minor minerals to C Class 
Me - Rs.5 lac. 

Grant-in-aid - Spl. Tourism Development 
Grants to HUI Station Muncipal Council as 
per recommendation of 1st SFC (Rs. 1 0 lac 
each to six hill station Municipal Councils 
in the State) 

Privatisation of Services. - Nil. 

The State Govt. have inoformed on 
19.5.2004 that as per the 74th Amendment 
of the Constitution, the Powers, Authority 
and Responsibility have been devolved on 
the Municipalities to enable them for 
preparation of Plans for economic 
development and social justice. the 
performance of functions and 
implementation of the schemes listed in 
the Twelfth Schedule of the Constitution. 

The following Acts have been amended 
accordingty: 



Manipur 

APRIL 21. 2G05 

"MunIMI ....... CGIpn. Act. ,. 

-Bombay ProvincIal MImi. CoIpn. Act. 1949 

~ City Mtn. Corpn. Act. 1948 and 

-Maharaehtra Muni. Councils Nagar 
Panchayata and Indu8triaI T0wnehip8 Act. 
1965. 

Some Fenancial pow8I8 are devoIvec:I on 
UlBa by confirming the Bye-law8 IiIIed 
below under Section 221 01 the MenIpur 
MunicipaIitie8 Act. 1994: 

1. Regi8Iration and Iicen8Ing of Ihape; 

2. Regulation 01 HoIeI8; 

3. Regulation and granting of mabiIe 
staIIaIvendorWH licence; 

4. Regulation 01 Mattcet8; 

5. Parking Fee: 

6. Adveltisement; 

7. Entry toll on vehicles and animaI8; 

8. Scavenging tax lor trade and H0use-
hold raIu8e and 

9. Buildlngl 

Meghalaya MeghaIaya has been ...... !pted from 
purview 01 the 74th ~ Ad 1. 
as per Article 243-ZC. 

Naglaland 

UlBa have not 80 far been conetiluted in 
the State. 

Financial power have not been devolved 
to ULBI as 01 now and becaa. NIIgaIand 
MunicipaIitie8 Act, 2001 hal bean racentIy 
IonnuIated and the MunicipaJ Elections are 
upected to be held by mid 2004. 

Coneequent upon 74th Amendment 01 
Constitution 01 India. the GovI. 01 Orilla 
have adeqI .... provi8ion8 in the OM Act. 
1950 as well .. OMC Act. 2003 to give 

... Qu .... 

financial ~ to .. UI.BI 01 the Stale 
which ...... foIIow8: 

Preparation 01 own budget; 

Raise loans and form sinking lund; 

Municipal Taxation; 

(a) Power to InIpoee .... and I'8CCMtIY 
thereof; 

(b) Service tD8I 

(c) DnIInage ..... ; 

(d) Latrine tax .. ; 

(e) HoldIng tD8I; 

(f) Tax on carriage, Carta and other 
anlmal8; 

(g) Par1dng feel; 

(h) Development charges on 

coneIrucIIan lite; 

(i) Licence fee on IMIket and other 

CDI11IMIQaI ~ of ULBI. 

A NotiIIcaIIon daIed 21.5.1896 has been 
is8ued making the rules c.IIng the 
RajaaIhan Munlclpllll. (Pun:haae 01 
,.,...... and conII_)(IIrst amendment) 

..... 1988 &meld ... Rule 14 stating 
therein that on cOnIAIet 8haII be anlenKI 

into lor the purcha8e 01 rnaterialslg00d8 or 

lor the execution 01 work wIIhout the prior 

adminlatrative and flnanclel sanctlonl 

appovaI 01 the IoIIowiag auI10rIIIes i.e. 
CommissionerlCEO, Municipal Corpn .. 

DIrector. Local BodIes, State Govt .. and Dy. 
Director .(RegionaI) Local BodIes in case 

of M~I Corpn. MunicIpal Council. 
Municipal Board 1IiIua~ at District Has 
and other Municipal Board In rHpeCt of 
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the expenditures ranging from Rs.25,OOO 
to Rs.2 crore. 

The 1st State Finance Commission had 
recommended 2.18% share of the net 

state tax proceeds to local bodies. The 
share of PRls and ULBs out of this amount 

was based on the proportion of rural and 
urban population according to 1991 

census. 

Similarly the 2nd State Finance 
Commission in its report recommended 

2.27% devolution in net tax proceeds to 
local bodies and the share of PRls and 

ULBs was kept according to proportion of 

rural and urban population of 2001 

census. 

Sikkim There is no ULB in the State. 

Tam" Nadu The Municipal Budget is prepared & . 
approved by the concerned Municipal 

Councils. 

The Municipalities are given enhanced 
powers for according Administrative 

Sanction for single item of work in GO Ms 
No.119, MA&WS Deptt. dt.S.7.1998 
whereas earlier the monetary limits were 

very low. 

Powers for according Technical Sanction 
for individual . work carried out by the 

Municipfltities are also enhanced for 
speedy execution of works whereas earlier 
the monetary limits were very low. 

The Councils are competent to approve 
tenders for all works and supply of 
materials, without any monetary ceiling. 

The ULBs have powers to borrow money 
with the previous sanction of the Govt .• by 
way of debentures, by raising loans from 
any Financial Institutions or by raising loan 

from the public by issue of bonds. 

Tripura 

Uttranchal 

to Questions 66 

Govt. have issued guidelines for privatising 

core Municipal Services in GO Ms No.69, 

MA&WS (MA3) Ceptt. dt.4.S.98. By this GO, 

the Municipal Councils are empowered for 

privatisation for better delivery of services 

for creating competitiveness in providing 

services. 

As per the provision of section 243 Y of 

the Constitution Act, the provision for the 
constitution of a SFC was made in the 

Tripura Municipal Act, 1994. Accordingly, 

the SFC was appointed and the 

commission has submitted its 

recommendations to the State Govt. The 
Stale Govt. has also accepted many to the 

recommendations, particularly relating to 

the devolutions of administrative and 
financial powers to the ULBs. Few 

Important decisions of the State Govt. on 
the recommendations· of the SFC is as 

below: 

1.5. 5% of State Tax Revenue may be 

devolved to the ULBs 

Grant-in-aid for ULBs under Plan 0 
Rs .. 200/- per capita in terms of pupulation 
of ULBs 88 per latest census figure may 

be provided. 

The State Govt. have informed that they 

have adopted and followed the UP 

MuniCipal Act, 1916 UP Municipal 

Reservation. Rules, 1994 and UP 

Amendment Rules, 2000. The State was 
formed on 9.11.2000 and the State 

Finance Commission has prepared the 1st 
Finance Commission Report which gives 

a detailed analysis regarding the financial 

powers devolved upon ULBs. 

The devolution of functions made by the 

State Govl to the Municipalities as per 

article 243 W of the constitution will be by 
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